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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT
NEW DELHI

Original Application No. 1366 of 2024

Lertehai Srikukreja alias Lakhvinder Singh
through Specilic Sub Power of Attorney
Gurmeet Singh Chhabra
...Applicant
Versus

State of Punjab and Ors.
...Respondent(s)

Short reply by way of Affidavit of Er. Deepak Chadha, Environmental Engineer,
Regional Office. Jalandhar on behall of Punjab Pollution Control Board respondent no.3 in

compliance 10 order dated 11.11.2025.
I the above-named deponent. do hereby solemnly aftirm and state as under:
Respectfully Showeth:

1. That the deponent namely Er. Deepak Chadha is working as Environmental Engineer in
the Punjab Pollution Control Board and is posted at Regional Office-1, Jalandhar. The
deponent is well conversant with the facts and circumstances of the case and is competent
and authorized to swear and file the present short reply by way of affidavit on behalf of

Respondent No.3 i.e. Punjab Pollution Control Board.

2. That the present short affidavit is being filed in continuation of the earlier report by way
of affidavit already filed by the Board in compliance of order dated 14.08.2025, and in
further compliance of the subsequent order dated 11.11.2025 passed by this Hon'ble

Tribunal, whereby the matter has been listed for further consideration on 06.02.2026.

That vide order dated 11.11.2025, this Hon'ble Tribunal was pleased to allow the

‘e

impleadment of Sh. Kamalijit Singh S/o Sh. Pritam Singh, resident of Village Boparai
Khurd, Police Station Goraya, District Jalandhar, as a party to the present Original

Application, being the person found involved in illegal excavation of soil (brick earth).

4. That it is respectfully submitted that in furtherance of the directions issued by this

Hon ble Tribunal and based upon the investigation conducted by th ent
Sh. Kamaljit Singh S/o Sh. Pritam Singh has been identily ﬁ‘
responsible for illegal excavation of soil (brick earth), where; inder Pal Singh

R e

e . i : s Honbid e Dist. . 3
5. That in compliance with the earlier orders passed by this Hoi’b] K aNotlgodunifib 7
AL el ]
" . ~ 7 . ' Pl 4
Pollution Control Board has already assessed and caleulated: thew Envivonniental

Compensation amounting 1o 76,01,693/- (Rupees Six Lakh One lhm\agnfi%m Hundred
Ninety-Three only) for the environmental damage caused due to the act of illegal mining.

in accordance with the methodology prescribed by the Hon’ble NGT and CPCB.



s |

3
0. That thereafier, the Punjab Pollution Control Board has issued a Show Cause Notice no.
H3-115 dated 14.01.2026 to Sh. Kamaljit Singh $/0 Sh. Pritam Singh for imposition of
Environmental Compensation, thereby affording him an opportunity of personal hearing
in accordance with the principles of natural justice. (A copy of the show cause notice no.
T13-115 dated 14.01.2026 is attached as Annexure-R/3-A)
p

That the sai se Noti :
t the said Show Cause Notice provides an opportunity of personal hearing before the

Chairperson, Punjab Pollution Control Board, and the hearing was fixed on 28.01.2026 at

11:00 AM at Vatavaran Bhawan, Punjab Pollution Control Board, Head Office, Nabha
Road. Patiala.

b hat due 1o administrative reasons aloresaid personal hearing which was scheduled to be
he 28.01.20%6 Waiiie - , 6
eld on 28.01.2026 before the Chairperson  Punjab Pollution Control Board was

postponed till further orders. It is further submitted that next date of hearing will be given

0 the month of February at earliest so that appropriate action against the violators under

the provisions of Environmental Laws be taken.

9. That the Punjab Pollution Control Board has taken and is taking all necessary steps for
levy of Environmental Compensation against the real violator and there is no inaction or

delay on the part of the Board in complying with the directions of this Hon’ble Tribunal.

10. That the present short reply by way of affidavit is being filed to place the latest factual
position on record and to demonstrate continued compliance with the orders passed by
this Honble Tribunal.

PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may kindly be pleased
to take the present short reply by way of affidavit on record and pass such further order(s) as this

Hon"ble Tribunal may deem fit and proper in the facts and circumstances of the case.

DEPONENT
Place: Jalandhar
Date: & .
i —ees Wb e
: - _ (Er. Deepak Chadha)
Environmental Engineer
Punjab Pollution Control Board

Regional Oftice-1. Jalandhar
(On behalf of Respondent No.3)

VERIFICATION

Verified that the contents oquragz 103 H!or.lcf] ;(JIL bov 'addltlonal report by way of affidavit
are true and correct to the best bf my ‘knowledpX; clle‘{[ as derived from the official records.
No part of the affidavit is false and\polhms;matc.ml he;s been concealed therefrom,

e

Place: Jalandhar o | @
l)dte r f“la il

DEPONENT

TED anified
Signat’ AﬂES (kr. Deepak Chadha)
i M\J@a Iinvironmental ngineer

Mo Hos or.:,;am;;“ CCM“"‘ of the Documem >\ i1 Pollution Control Board

Regional Office-1. Jalandhar
S Fes 202 (On behalf of Respondent No.3)
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&y
A Punz;ab Pollution Control Board

onal
Phone No, 0181.2601812 office, Near PSIEC, Water Tank, Focal Point, Jalandhar

N-- o Emall ID - seeppcbiai@gmall.com
o “ K ———lntteesasaseaeasae . .
To 1

; (Rega,) Date 4|10

Sh. Kamaljit Singh S/o P
itam Singh
Reslident of Bopar : o
e Jalandhﬁa r.al Khurd, Police Station Goraya,

Subject: Show Cause Notice

(SCN) regarding Imposition of Environmental

gfo gg;:l:lnl‘::l‘?u(rflc}?:ﬁ; l"stia‘Ilexcnvallon of soil (Brick Earth) at Resident
v ce atiol r

of OA no. 1366 of 2024 n Goraya, District Jalandhar, in the matte

in regard to Hon'ble NGT orders dated 14.08.2025
and directions given to the Punjab Pollution Control Board.

Whereas the Hon'ble National Green T ; .
ribunal, Pri nch, New Delhi, vide
order dated 14.08 2025 in O.A. No. 13 unal, Principal Be

66/2024 titl ‘ i ingh
Vs. State of Pujab & Ofs. itled Lertchai Srikukreja @ Lakhvinder Sing

has directed the Punjab Polluti k
a i ; . on Control Board to take
Ppropriate action for levy of Environmental Compensation against the person who has

::dulg:ed in illegal excavation of soil and caused damage to the environment in the matter. The
perative part of the order is produced here as below:-

which have bLeamed Counsel for PPCB also seeks time to place on record the steps

Shnenr wire heen taken by PPCB' for levy of environmental compensation agalnst the

wiith as done illegal mining and has caused damaged to the environment. Let
er report be filed by PPCB within four weeks".

‘ And 'whereas. in compliance with the orders dated 14.08.2025 issued by
the Hon'ble  National Green Tribunal, Princi ii
. : pal Bench, New Delhiin O.A. No.
1366/2024 titled Lertchai Srikukreja @ Lakhvinder Singh Vs. State of Punjab & Ors the Board
has assessed the Environmental Compensation (EC) against the violator for the environmental
damage caused due to the aforementioned illegal mining. The EC has been calculated based
on the methodology prescribed in Hon'ble NGT, Order dated 26.02.2021 in O.A. No. 360/2015
and CPCB directions dated 11.06.2021 approach. Accordingly, the Environmental
Compensation amount is assessed at 26,01,692/- (Rupees Six Lakh One Thousand Six
Hundred Ninety-Two only).

And whereas, based on earlier reports, Sh. Narinder Pal Singh, Sfo Sh. Ajit
Singh, resident of Village Momanpur, was issued a Show Cause Notice vide Board letter No.
4248 dated 19.09.2025 for imposition of Environmental Compensation. The said notice also
provided an opportunity of personal hearing before the Worthy Chairperson of the Board on
01.10.2025 at her office in Patiala. A copy of the said notice was also endorsed lo M/s
Gurpreet Singh Bahadur Singh BKO, Village Kotla, P.O. Sheikha, District Jalandhar, and he
was requested to attend the personal hearing on 09.10.2025 at Head Office Patiala.

And whereas, Sh. Narinder Pal Singh s/o Sh. Ajit Singh (resident of Village Momanpur,
Jalandhar) as well as Sh. Gurpreet Singh owner of Gurpreet Singh Bahadur Singh BKO
(Vilage Kotla, Jalandhar) attended the hearing before the Chairperson of the Board on
09.10.2025 and their submission were taken. Also the Competent Authority of the Board
decided in the hearing on 9.10.2025 hat information be obtained from the Executive Engineer
cum District Mining Officer, Jalandhar to ascertain the factual position of the case, specifically
to determine whether Mfs Gurpreet Singh Bahadur Singh BKO was involved in illegal mining
and as to whether Sh. Narinder Pal Singh against whom FIR No. 106 daled 08.08.2024 was
registered has any role or responsibility in the said act of illegal mining and who is the real
culprit against whom the Depariment has levied penalty for illegal mining in Village Momanpur,
District Jalandhar and also report from the concerned police station to verify the claim made by
Sh. Narinder Pal Singh regarding cancellation of the FIR No. 106 dated 08.08.2024 against
him, and verify the present status of the said FIR lodged against the main violator.

And whereas the Senior Superintendent of Police, Jalandhar Rural has given
reply to the office of Environn?eqlal Engineer. Regional fo168-1. Ja!andhar vide rgner no.
97369 dated 28.10.2025 mentagnlng therein n]at .Sh. Narinder Pal Smgh accused. is fou.!nd
innocent after detailed investigation and Kamaljit Slngh was founq guilty and accordingly vide
port no.18 dated 17.02.2025 accused Narinder Pal Singh was declared innocent

s immbe Cln Dritam Qinah racidant nf Ranarai Khurd Palira Qtatina Mo - Alaleint

rapat / re



fandhar .
- has been made accused in the case to whom the land has been found to be given

py Narinder Pal Sj ;
BYNS - beensl\ndgdh' Vide report no.17 dated 26.04.2025 offences u/s 303 (2) and 238 of
presented before the :d fn the case. The challan has been prepared on 15.04.2025 and
copy of same letter n on'ble Court an 07.05.2025 which is under consideration of the Court. A
Rural. 0. 97369 dated 28.10.2025 of Senior Superintendent of Police, Jalandhar
Compensatior\A-nd- whereas, it has now been proposed lo iImpose Environmental
personal heari In light of Hon'ble NGT orders dated 14.8.2025, after affording an opportunity of
Goraya D,-Sm-ng to Kamaljit Singh S/o Pritam Singh resident of Bopare Khurd, Polica Station
£ nginetlar-Cumcé, .Jiafandher via this show-cause nolice alongwith intimation to the Executive
-District Mining Officer, ; \ fi
50 s 1o conclude the malter? icer, District Jalandhar to be present in the personal hearing
objections, i ::‘s such you are, hereby, given an opportunity of personal hearing to file
Board Mﬁd subject cited show cause before the Chalrperson of the
. in his office at Vatavaran Bhawan, Punjab Pollution
Control B : '
wihlch Boarc:jar:‘ Nabha Road, Head Office, Patiala, to explain the position in person, failing
shall proceed for taking proposed action as per Law

For & on behalf of

Endst. No. _U_"']_ Y d~ PunjadiaP tll::tlon Control Board
ate [ !gi

A copy of the above i i ; i
Polluti i e is forwarded to the Environmental Engineer, Punjab
Copt‘:r Iz;‘ t?\g“ggiﬁoam.. Regional Office, Jalandhar for information with request to get the
maill WhatsA ice delivered to the persons concerned through special messenger/ e-

Pp and send the receipt of the same to th/if office.

For & on behalf of

Punjab,Pollution Control Board
Endsk No, —I_If Dated f‘dji ! J@

S ~ Acopy of the above is forwarded to The Executive Engineer-cum District Mining
icer, .Dastrfct Jalandhar for information and is requested to attend the hearing alongwith
facts of the matter so as to decide the case on above said date & time.

Eor &/on behalf of
Punjab Pollution Control Board
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